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This is an applidatlon under Sec=
tion 19 of the Administrative Tribunal
AT T Act 1985, assailing the action of the res-
| | | pondents in calling upon the person who has
gg%tjﬁ}%?ibility. The applicant specifically,
/the respondent:. No,3is not eligible for
the post in terms of the pfdfessed normw.

prescribed by the respondents in the

notice inviting the application. In pursuance
i of the notice of this Tribunal the respon-

o dents namely the respondents No.2 & 3

'152 | entered apperance through the learned counsel
, S Mr.A.Thalur and Mrs.rﬁanashi Sharma. The
E | respondent No.2 produced the connected
records before us. However, we are not in=
clined to interfere at this stage, since
the Selecﬁioﬁ process is in the midst of
completion and the respondents are yet to
complete the Selection process, In view of
the above the application is prematured.
For the aforesaid ressons we decline to '
ke intervene in the matter. .
Application is dismissed. This dismi-
ssal shall not preclude the applicant to '
approach this Tribunal if so advised at any
later stage, if the occasion arise.

e

Member Vice=Chairman
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sri Anirbah Das

UeloeIe & Ors,

INDEX -

Si.No. ‘'~ Annexure | Particulars _ VPage N¢.
1. - ' Application
24 - » Verification
- 3o ’ A _ “ Certificate of Dip~
: ' : loma in Hotel Manhag~
mente. _
4o B Certificate of Compu=
s - ter literacy training
programme,
56 _ c ‘ ' EXPerience Certificate

-dt. 10/05/2001,

6o D o  Copy of the advertise~
: _ : ment,
~. £ Copy & thi” (%A//Léﬁz
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Advocate.
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In the Central Administrati¥® Tribunal
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OsBe NOseeavsanesoossOf 2001,

BETWEEN

Sri Anirban Das,

son of Sri Babul Kr. Das.

Fandi, Guwahati - 12

- Aprlicant,
s
1. Union of India
Through the secretary to the Govte.
of India Ministry of Tourism
New Delhi, .= |
2. The Principal
Institute of Hitel Management,
_Catering Technology and aApplied
Nutrition, G.S.Roads Rhangagarh
ABC Stoppage. Guwahati-781 005,
3. smt, Priyanka»séikia A
Assistant\LeCtufer (part time)
_ Iﬁstituté of Hotel Management,
:Catering Tebhnpldgy and Applied
Nutrition, G.s.Road, Bhangagarh
~ ABC stoppage, Guwéhati - 781 005,

L}

_ Respondents;
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Details of the Application s

l.- Particulars of the order against which the application

is_made ¢

The application is made against ﬁhe‘selection for the
post of Assistant Lecturer - Cum-Assistant instructor in the .
Institute of Hotel Management Catering Technology‘and Applied
Nutrition( Guwahati, where ineligible candidate was tcalled

igy the interview,

2. Jurisdiction ¢

The applicant decléres that the subject matter of the

appliaation is within the jurisdiction of the Hon'ble Tribunal.

KA Limitation ¢

The applicant declars that the application is within ‘
the period of 1limitation under section 21 of the Administra=

ticn Tribunal Act, 1985,

4, Facts of the Case

4.1 That the applicant is a citizen of India and as such is
entitled to the rights and privileges guaranteed by the cons-

titution of India.

4,2 That the appliCant is a BeA. from the Gauhati Univefsity.
He passed the 3 yearf Diploma Course in Hbtel Management ahd
Catering Technology from the Natianal Council for Hotel Mana=-
gemen£ and Catering Technology. Néw Delhi during.the academic
years from 1993-96. He also successfully completed the com-

puter 1iteracy training Prégranne organised by Informatics

' Compﬁter systems (ICs) and Navodayé Vidyaléya Samiti, New Delhi

( April! 1998 - March'1999 )

Copy of the Certificates fof diploma
in management and Computer literacy
training Programme are enclosed as

Annexture -A and B respectively.



(13
"
w
[ 1]
[ ]

4,3 That the applicant was appéintéd as catering Assiétant
in the school catering of the Jawahar Navodaya Vidyalaya

- { under Ministry of Human Resource Development, Govt. of
India o Williamnagar, Garo Hills, Meghalayas Wee€of. 2/7/1997.

He is still working in the said institute.

A Ceftificate dated 10/5/2001 from
| the I/C Principal, Jawahar Navodaya

vVidyalaya is enclosed as Annexture
. - C..
4.4 That the Institute of Hotel Management, Catering Tech- .
nology and Applied Nutrition,«Guwahati;;n autonomus society
sponsored by the Ministry tourisms Govt. of india £ covt.
of Assam, published an advertisement in Employment News,; New
Delhi 5-11,May'2001 inviting applications from Indian Natic-v
nals for 2 (twb) post;oé'Assistant Lecture: ~cum-Assistant
Instructor in pay scalé‘of Rse 5000-8000/~. Qualification
lprescribedvis 3 vear Diploma in Hotel Managemént from Natio-
nal Council for Hotel Management and Catering Techno logy/
State Board of Techndcal Education having secured at'ieast
50%- marks. An exéerience of at least 2 year in the Hotel
and catering industry is required as per the advertisement.
‘Additidnal Knowledge of Computer, Teachers trainingwdiploméjA
.PG Digree/Diploma in Hotel Management and KnOWledge of Fofﬁgn
Language would be préfered as per the advertisement. The
applications were to be sent within 15 days from the date of

advertisement,
A copy of the advertisement is
" enclosed as Annexture - De

4,5 That the applicant submitted his application in respon-

se to the above aévértiSemént. The interviewvfbr the selection
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. was fiXed on 8/8/2001 at 11 A.,M, at the Institute Premises at
Guwahati The applicant was callecé.in the interview and he

appeared in the said interview. Ihere were about 14 other'

Candldates also. The applicant did very well in the interview.

Copy &fstn (atl len o5 emeleted ab fDoneur e - £
4.6 That the applicant was contacting office of the said

)/
Institute and enqulring for the results. The apgicant could
understand that sbme.candidate/bandidates who was/were not:'
eligible for the interview had been called in the interview

and also interviewed,

4.7 That the applicant begs to submit that when public adver-
‘tiSément has been spegific as regards quélifying and experi-
ence status, tﬁe norms shall have to be adhere to otherwise
“this ﬁogld opeh rpom'ahd scope for favéurétism and deny admi-‘
nistrative fairness. If less standard of qﬁalification‘-aﬁd
éxperiance.is relaxed the same should made open to enable
others equally situated to apply as.candidate. The applicant
_has come ﬁo know about one such candidate, viz. respondent

No. 3 who is not eligible by expérience criteria, To the best
of the knowledge of the applicant the respondent No. 3 passed
the Diploma in Hotel management and catering Technology in
June, 1999, sﬁe does not have the required experiance  of at
least 2 year in the Hotel and catering industry. The said
respondent can not be eligible candidate for the post adver-

tised as explained above.

4,8 - That the respondent No. 2 has appointed the respondent
 No.3 to work as part time Assistant Lecturer in the said Ins-

13

titute and she has been working as such for the last £5x 6 Or
7 months. It is Q;ated that this,abpointment has been médev

. as a puré pick‘and chobée basis and a result of favour. If

| ié stated that there is no scope of xm#m recruitment of part
time lecturér in the Instituf%. It is also stated that no

lecturef ( in the name of whole time or part time ) can be

At bonn
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| ;éppointed without_z year practical experience in the Ho_tél ' ~§
‘and Catéring indusffy. It is statéd that this experience R w%
?inc;udes experience in the working of Hotels and Catering
Iin‘pradtice..Tﬁe fespondént Noe. 3 does not have ﬁinimum. of

'fpracticai ekpefience‘as required and advertised in the adv-

.ertisement.

4,9 That the calling of inelligible candidate has preju-

dice the cause of the applicant and as such he begs to appe
.roach the an!ble Tribunal before the announcement of the

" résult and consequent appointment,

-4.10. That the épplicant begs to state‘thaf though authority
- reserved fhe right to fill or not to £ill vacancy /vacancies
‘or.to.reéadvertisé. this right is not unbriddled and shall
‘ﬁave to be excersised bonafide with administrative gmxfair-
gness. subh right shall have to be exvercised for reasonable

grounds and not for doing any favour to anybody. The appli-~

: : L
cant prays for Hon'ble Tribunal intervenynlfor cause of

justice and for completion of the selection proceeding

" from among the eligible candidates.

5. Grounds for.relief with legal Provisions s

5,1 For that calling of ineligible candidate “in the int-

erview is violative of Article 14 and 16 of the constitution

of Indian.

5.2 For that calling respondent No.3 in the interview is

the result of favour by.the'requndents No. 2.

. 5,3 For that calling ineligible candidate in the inter-

'<.view- is against the administrative norms and fairness.
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.5.4 For that the respondent No. 2 Br#x® erred in calling

" the respondent No. 3 in the interview while she does mnot
have the minimum practival experience as requiréd as per

the advertisement;

5.5 TFor that the respondents No. 1 and 2 have acted whim-
sically and arbitrarily in calling ineligible candidate in

the interview.

5.6 For;that minimum of 2 years Practical experience in
.Hotel and Catering industry is essential for the post of

' Assistant Lecturer - cum=-Assistant instructor and there is
nb scope of appointment without fulfilling the aforesaid

criteria. : ‘ . - , .

5.7 '~ For that experience in the teaching Léne-shall_not'be
counted in the practical experience criteria of atleast 2

years experience . in the Hotel and catering industry.

'6. " petails of Remedies exhausted @

There is no remedy under any rule.‘The Hon'ble Tribunal

is the only forum for felief.

7 Matters not pending before any other court 3

The applicant declares that he has not filed any other

case in any tribunal or court on the subject matter.

8, - Reliefs sought for s

under the facts and circumstances of the case, the app=
- licant prays for the following reliefs s~ |

| 8.1 The ineligible candidates who were called in the inter-
view for the post of Assistant Lécturer-cum—Assistant Instr-
~ucture inithe'Institute of Hotel Management, Catering Tech-
riology and applied Nutrition, Guwahatis Should not be'con;

sidered for appointment,

-y
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8.2 The result of the interview/panel be published before
the appointment, |
The above‘reliefs.are;prayed'for on the grounds stated in

para 5 above,

9, Interim Reliefs Prayed for g
During the pendency of this application the applicant

prays for the following relief s~

finalisation and publicationiof the result of the interview.
10. | This application has been filed through Advocate.

11, Particulars of the Postal Order

‘1) IBIPO Yo. : )6 SUERYD
ii)  Date of Issue : YiG . Lee)
iii) Issued»from : QPO
iv) _ Payable at H §51~

12, Particulars of Enclosers 3

As stated in the index.

- Verification,

9,1 The Hon'ble tribunal be pleased to stay/Suspend the [

D barn D
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VERIFICATION

I,  Anirban Das, son“ofISri Babul Kr. Daé,  aged
about 25 years, resident of Pandu, Guwahati - 12 do |
hereby verify that_fhe statements'made in. rpara 1'4'l‘..
6 to 12 age true to my knowledge énd'those madé
in par; 2,3, & 5 are true to my legal advice and

that I ﬁaVé, not .suppressed any.métefiél fact,

And I, sign this verification on this 15th
day of Septembér' 2001, ."‘ |

Guwahati.

N o S Bar

Signature

L
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Enrolment No.

Awam’s this szloma in Hofel Manacfement & Catermg Technology to =

_ P)mrbaw Das
in recoomtzon Of the Successful completion of studies and

o -w]ndmtrzal.uammg in the three year progr amme |

during the academic years
1993-96 | ~
“and was placed in __Pass division

Q’ ; ’ -
~Birecror (Sindies Chief Executive Officer

M»)‘t‘j’\ﬂ‘ﬂ’ ' w i

{j .

= L T Tl
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Thie ic to certifu that Mr / Mg A~ QR4 Dag belcnging ¢

Jawahar Navodauyz Vidyalaya, Dist. £s: w5 ZiState /lr el caua s*uccess%um;

completed thie Computer Literzcy Training Programme orcganiced Ly Informatics Computer

ke .? < = r - Po h‘,. PR L9 4 . . L s R . - - . - - ¥ .-
Syctoing (IC8) and Navodayz Viduelzya Samitl Nla2w Deld jointly at Jawahar Navodaud

¢ * . &

Vidyalayz, Dist. A+ 7 wree —dod from #u7 70 o e T
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TO WHOM IT I'AY COKCLRRN

This 40 to certddy that Mr Anirban Das hay Levn wolhing
a8 Cattering Acsistant in this Institution fzom 0l July 1.97 niik

Ke is a very devoted wocker ana having guod rorel charae-

ter. I wich him success in life,

e ARy ‘:\
EEENTARS

I/¢ dvini-lpal
Jawohar Laveunaya Viayalay
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Institute of Hotcl I'J.x‘rixgrul;ut C.xlcfl‘ny, Leehoulugy & .

Applicd Nutntion, Guwahati
{Automendius Seciety sponsared by Mialtry of Tosrem, Gt of InJua b Covt of Assam)

Appications are invited from lidian Nationals fur the post of Assil,
Lecturer - cum - Asstt. Instructor =2 posts (Unreserved).

Pay Scale: 5,000 - 150 - B.000 p.us allowances as pers Sucicty rules
Qualifications: 3 years Liplomaie Hotel Managenent rom tational
Council {or Holel Lansgenent and Cateddng Lechmalogy / State
Dontd of Technical Fducation having sq.uresd ht least S0% marbs,
Faperlencer  Alleast 2 yenis yuuln::l expedience i the Hoteland
Cateting Industry. Additiunal asawledge of Conputer, Teacher's
Training Diploma, Post Graduate Degeee / Lhploma in Hotel
Management and Knowledge of foreign language would be
prefersed,

Age: Not cxceeding 30 years ason 01 02 2001,

Interested persons who fulfill the prescribed conditions may apply to
the Principal Institute of Hotzl Management G. S. Road,
Bhangagarh, ABC Stoppage, Guwahati - 781005 within 15 day from
the date of publication of this advertisement. Application to be sent
on plain paper with comchle bio-data along with attested copies of
certificates and recent passport size pholograph. The competent
authority rescrves the right to fill or not to fill vacancy / vacasncies or
re-advertises. Those already in Govt / Semi-Govt / autonomous
organizations must apply threugh proper channel.

L]

' S

Sd/-
Principal
12
dnv,p 1264(1)2001 - . . EN‘S’
St ., LI [ : B
o NN RS LA SN
NEW DELMI & =y u\.fant,
. -
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19 INSTITUTE OF HOTEL 144 ASE AENT
. C CATERING TECHMNOLCGY A%ND
5 : ‘ APPLIED NUTHITION, |
3 p | GUWAHATI
. é , . (Sponsured by Guvt ol indis & Govt of Annam)
NO:THM(GH)/Estt-1/01/ S 30 l Dt: 23/7/01
;
TO ' Mr. Anirban Das,
C/o. Mr. B.K. Das, Qr,No. Siv-3,
Mabaril Telecom Quarters,
Guwahati- 781012.
o
]
Sub : Interview for the nost of Asstt. lecturer -cum-
Asstt, TInstructor. ) - e o rarem
Sir, !

Vith reference to your candidature for the pnost
of Auntlt, lecturce~cum-Asatt. Instructor vou pre berce by
reguedboed Lo oappeas foroan dolbeevicew ot the Tnntftae -
wises on 8/8/01 at 11.00 AM.

Please being ail certificates in suprarc of your
Ay, qualification, caste, permanent resldence ots, in
original.

Please also note that no T.A / D.A will Lo pald
for the Jnurnevy.

youwers Calthirully,

G. S. ROAD, BUS STOP ABC, BHANGAGARH, GUWAHATI - 781005, TEL : 0361 - 562440, FAX : 0361-452271
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH s GUWAHATI '

ANIRBAN DAS

APPLICANT

INSTITUTE OF HOTEL MANAGEMENT
& ORS.

SPONDENT

Y.

w AND =

IN THE MATTER OF

Written statement submitted
by the Respondent No.,3 in
reply to the contents of the

petition.

The Respondents begs to submit the written statement

"as follows s

1, That the statement which are not specifically

mehticned hereuhder_shall be construed to have been

denied,
contd, .2,



2, - That the appliéation is untenable in law asf,

weli as on facts.

3, That the application is highly misconceived,

untimely and without any cause of action whatsoever.

4, | That the contents of para 4.1 and 4,2 are
matters of reeord and eoes not deserve any reply,
however this respondents begs to pﬁt this petition

to strictest proof thereof,

Y

Se That the respondents begs to state that the
Qcontenﬁs of péra 4,3 does not desérve any.consideration
aé the'petition;rlépplicént failed to subétantiate

his cl;}m of being~a duly appointed empioyee of the
Jawahar Nandafa Vi@yalaya.byifurﬁishing a copy ofj

his appointment letter.

T g

64 : That the contents of péra 4,4 and 4.5 are

matters of record and does not deserve any replye.

7e - That in so far as the statements made in
para No.4.6 are concerned this answering respondent

begs to state that she is fully qualified and has

contd, « 3.



2

’

having requisite experiences as were sought for in

the advertisement sheet.

8e That in so far as the statemenﬁs.madé in
para 4.7 of the petitiona!&Eoncerne§ this answering
respondent begs to state that she has more than %2
years of'experience. Shé‘further statqsthat sﬁe has
been working‘in the Hindustan Fertilizer-corporation
Ltd, - for a éeriod of 30 days i.e. from 15.4;99 to

14,5,99 as Kitchen in-charge,

a copy of the experience :@ -
certificate as issued by

HeF=-Cel. is annexed herewith

- and marked as Annexure-T,

%e That the respondent. further begs to state
that from 18,5.,99 to 22.1,2000 i.e for a period of

253 days she was working at Hotel Basera, Secundar-

'abad as Management Trainee and later on as front

office supervisor,

b ¢4 ‘ A copy of the experience
o certificate as giveﬁ by

General Manager, Hotel

. contd, .4.
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‘ .
Basera, Secunderabad is
annexed herewith and marked
as Annexure-IT
‘10. That the answering reSpondent\ﬁurther begs

to state that from 4,2,2000 to 9,8,2000 i.e. a total
of 1é8 days she was working at Hotel Monalisa,

Dibrugarh as Front Office and House Keeping in charge,

A copy of thé experience

certificate as given by

Managing Partner, Hotel'

-

‘Monalisa, Dibrugarh is
annexed herewith and mérked
as Annexure- III,

N

11, That the respondent further sgates that from
12,8,2000 to 19,11.2000 i.e. for a period of 100 days
she was working at Hotel Rajmahal , Guwahati as.

Managément Trainee,
| A copy of the experience
certificate as given by
Managing Director, Hotel

N g Rajmahal, Guwahati is

contd, .5,



- 5 -
annexed herewith and marked
as Annexure-~-IV .
12, That the answering resporndent further states

that from 20.11.2000 to 16.2.2060 i.e. for a period

of 89 days she was working at the Institute of Hotel r

Méﬁaggment, Catering Technplogy and Applied Nutrition,
! ~ Guwahati on a contracﬁual basis as facuity in the

fodd production department.

A copy of the experience:

certificate as given by the
Principal of the Institute

of Hotel Management, Guwah&ti
is annexed herewith. and e -

" marked as Annexure=V,

13; That‘the answering:respondent further begs
to séate that from 20,2,2001 to 28.3;2001 i.e. for a
period of 98 daysvshe was working at Hotel Rajmahal;_
Guwahaﬁi.as House Keéping Supervisor,
A copy of the experiende
certificate as given by the |

~» Managing birector,,ﬁbtel

Rajmahal , Guwahati is

contd, .6,



- 6 =
annexed herewith and marked
as Annexure-VI, -
14, That the respondent begs to state that the

allegation made in para 4.8 against the respondent
are. stoutly aenied. It is true that she has been
- . bq.t
working as part time lecturer in the Institutepin -
accordance to the narms, practice and procedure and
the applicant has no locus standi to challenge the
part time appointment of the respondent‘in this

petition,

156 T?at the answering respoﬁdent>begs to state
that in as far as the contents of para 4,9 is concerned
~ the allegation is stoutly denied. The respondent
furﬁhér states that there was no_ifregularity iﬁ
issuing call letters to this respondent and the appli-

cant has no right to challenge the‘process of interview,

16, ‘That in so far as the contents of para 4,10
is concerned this answering respondent respectfully
begs to submit that the matter has been placed before

"an interview board who is competent to consider the

contde..7e



—

~eligibility in dther aspects of the interview

process,

In the above premises it is

N ' therefore prayed that the

petition may be dismisséd with

costS,

P Verificatidn.



VERIFICATION

I smt, pPriyanka Saikia, daughter 6f Sri S.Ce
saikia, aged about 24 years, resident of M/s. Je Ne
videosonic, Maligaon Chariall, Maligaon, Guwahati,
Assam do hereby verify that the statements made in
para 1, 2, 3, 4, 6, 14, 15, 16 are true to my khowledge
and the statements made in paragraphs s, 7, 8, 9, 10,
11, 12, 13 are true to my information de;ived from
the official records which I believe to be true and
the rests are my humble submiséion beforé this Honfble
Court; I am yell acquainted with the facts and circu-
mstances qf this cases And I duly authoriée to verify

this,.

: | ‘ X
And I sign this verification on this 12th day

of October, 2001,

S IGNATURE



a1% - ‘gATw | udage, ﬂNN Ex U f“‘-E j: | TELEPHONE NAMRUP

‘ GRAM : FERTILIZER, PARBATPUR - 786 623 - ' STD COBE 037535
o TELEX : 0288.217 HECN IN
S 4 FAX : 4317

fergram wiwds soige et amey e 4
HINDUSTAN FERTILIZER CORPORATION LIMITED, NAMRUP UNIT

(A GOVT, OF INDIA UNDERTAKING )
P. O. PARBATPUR.~.786623
Dist. Dibrugarh ( Assam )

Ref, No. Adﬁm/GH/gg/ _ Date 29.8.99.

TO _WHOM IT MAY CQONCERN

This is to certify that Ms. Priyvanka
Saikia was associated with the catering contractor i
Md.abdul Manik in the HFC's Guest House at Namrup
as the Kitchen in-charge during the period 15.4.99
to 14.5.99.

_ During the period of her association with

the above-said catering contractor, I had found e
her to be efficient, skillful in the art of cooking
in different styles and with an amiable disposition
and character. I am sure that, given the opportunity,
Bhe can be an asset to any organisation.

-\~._,_.\ . (y\x
(RAJTB KOMAWARwat

‘r Sdininisientive OfﬁC‘ZF,

I wish her success in life.

Hicdi, v s oofe et Sarpn, Lid
EIRITTL PRI
PO Pabotous TYHCTS
Libougah Uist {rossin)

Tsfiga sty CEaEa’ 55 g v, "% faedt « 110019
REGISTERED OFFICE : ‘MADHUBAN' 55 NEHRU PLACE, NEW DELH!- 110019
UNITS / DIVISION : NAMRUP, DURGAPUR, BARAUN! & HALGIA



ANNEXURE T o

Grams * BASERAA

Pkone 1 7703200

Fax 7704745
Email:baseraa@ hd2.vsnl.net in

HOTEL KAMAL (P.) LTID.

9-1-167/168, SAROJINI DEVI ROAD, SECUNDERABAD-500 003.

TO WHOM IT MAY CONCERN

This 1s to certify that MS. PRIYANKA SAIKIA, daughter
of Mr. $.C. Saikia, an inhabitant of H.T.C. toynship Namrup
Assam, has Dbeen workiny as Manayement Trainee and later on

as Front Office Supervisor in this Hotel w.e.f. 18.05.99 to
25.01.2000.

Duriny her stay in this hotel, she has been found
yuite sincere, deligent and hard workiny. She posseses the
quality to handle all sorts of problem relating to the
Management of the hospitality Industry. -

I wish her success in her future.

\BIKRAM SINGH,
General Manayer.

HOTEL BASERAA

Regd, Oftice : A-107, SAHEED NAGAR, BHUBANESHWAR, (ORISSA,)



HoTEL MMM% AN ‘;"U*p%fe o oo
‘ ‘ (GOVT. REGD. NO. .160 & APPROVED BY | CHOWK]DINGHEE

, MANKATTA ROAD,
a2 TOURISM DEPTT, ASSAM) - _ ' DIBRUGARH-786 001 (Assam)

4

...............................

......_.._..._...,_._...._........_......._._...__

This.is to certify thaﬁﬁﬁiss Priyanka Saikia
'*daugﬁter of Sri suresh Sé&ﬁié of Hindusthan Fertilizer
Corporation Limited(HFC), Namrup was associlated with
uv.ar front OlflCe and house keeping in- chazge from

]cbruAry hth ,2000 to 9th August,2000 in the

"cstabllghmont of our concern Hotel Monallsa at 1 Ulbrugarh

| o
For Hotel NQPali%ii/,//////f
c(\ ,\/\Q)//l :
Nl

<L§paging Partner.
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BUNIL KUMAR SETHIA

M‘SNMMY U M

7 MG’E“EIL TRk : AT ROAD, GUWAHATI - 781 001 (ASSAN)

2 ' . © -~ PHONE : 522478 to 483, 511602 to 604
J Waj R  FAX:0861-610282 - . "

TO WHOM IT MAY CONCERN

troae e i svem e e gt bt 9 0D Shd 9N 4 N S Heose bymp et e i et o e b e st s 3o
SemponmTsmaslEiniimmnmnpemImIImmm R Om

THIS 15 TO CERTIFY THAT M8. PRIYANKA SAIKIA, DAUGHTER  OF
MR.S.C. SAIKIA,AN INMARITANT OF H.F.C.L, NAMRUP WAS WORKING IN

OUR DRGANI&ATIDN FROM 12TH AUGUST 2000° TD 19TH NOVENBER 2@@@ A
A MQNQBEMENT TRAINEE.

. v
\ «
DURING HER TENURE SHE WAS FOUND TG BE CDMPETENT AND HARDWORKING .

WE WISH HER ALL SUCCESE IN HER FUTURE CAREER.

FOR HOTEL RAJIMAHAL. -

ke

(MANAGING DIRECTOR)
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 ANNEXURE Y/

INSTITUTE OF HOTEL MANAGEMENT,

, CATERING TECHNOLOGY AND ’9/
v APPLIED NUTRITION,
GUWAHATI
_ 1@5’ ”/;@ (Sponsored by Govt. of India & Govt. of Assami
e CULO = . , :

NO: THM(GH)/ Admn-17/01/ 4 372

Dt: 11/07/01.

To whom it may concern

This is to certify that Ms. ‘riyanka Saikia, D/o Shri

Suresh Ch, Saiklas worked in this Insitute as Faculty in the Food

Production Deptt. w.e.f. 20/11/2000 to 16/2/2001 on purely contract
basis. She also worked as part-time lecturer for the subjects Food
Production'& Accommédation Operation (theory) w.e.f. 19/2/2001 to

March'01 .

During her tenure in this Institute T found her sincere '

WW/

and hard working.

I wish her success in life.

&l
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. f

( Shakti Pada Bhattacharyya)

Principal.

i

G. S. ROAD, BUS STOP ABC, BHANGAGARH, GUWAHATI - 781005, TEL : 0361 - 562440, FAX : 0361-452271
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ANNEXURE - T

A. T. ROAD. GUWAHAT! - 781 001 (ASSAM)

PHONE : 522478 to 483, 511602 to 604

FAX: 0361 - 610282

- TO WHOM IT MAY CONCERN

.T[-HS 1S TO CERTIFY THAT MS. PRIYANKA SAIKIA, DAUGHTER OF

MR. §.C. SAIKIA, AN IN HABITANT OF H.F.C.L. NAMRUP, WAS
WORKING JN OUR ORGANISATION FROM 20™ FEBRUARY 2001 TO
28™ JUL 2001 AS A HOUSEKTEPING SUPERVISOR

DU]UNG HE.R TENURE SHE WAS FOUND TO BE SINCERE AND HARD- -

'WORKING

WE WISH HER ALL SUCCESS IN HER FUTURE CAREER.

FORHOTEL RAJ MAHAL

/g//(/g% o- | R,

[ RO -
SUNIL KUMAR SETHIA :;;\'~~3’/3;7,
(MANAGING DIRECJOR) P gt
Ww
‘ > ' _:y:;‘f;
.“ . 7.-
CouE




